FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the insolvency and Bankruptcy Board of India (Voluntary Liquidation
‘ Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF YENEPOYA ENERGY PVT. LTD.

1. | Name of corporate person YENEPOYA ENERGY PRIVATE
LIMITED -
2. Date of incorporation of corporate | 04/08/2008
person e
3. ' Authority under which corporate | Registrar of Companies, Karnataka
.| person is incorporated/ registered
4, . | Corporate identity number / limited | U40102KA2008PTC047368
liability identity number of corporate
person
5. | Address of the registered office and | YMK Compound Ashoknagar, Mangalore,
principal office (if any) of corporate | Karnataka-575006
| person )
6. Liquidation commencement date of | 06.02.2025
corporate person
7. | Name, address, email address, | Mrs. Bhuvaneshwari Ramanathan, o
telephone number and the | Address: C-006, Pioneer Paradise,24th |
registration number of the liquidator | Main,7th Phase, J.P. Nagar ,Bengaluru-
560078 ‘
, Email:bhoona.bhuvan@gmail.com |
F Registration No. IBBI/IPA-002/1P- |
: N00306/2017-18/10864 ‘
' 8. Last date for submission of claim 07.03.2025 [

Notice is hereby given that the Yenepoya Energy Private Limited has commenced voluntary
liquidation on 06.02.2025.

The stakeholders of Yenepoya Energy Private Limited are hereby called upon to submit a proof
of their claims, on or before 07.03.2025 to the liquidator at the address mentioned against

item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

s/d

Name and

ok

gnature of the Liquidator: Smt.Ramanathan Bhuvaneshwari

Date: 8.02.2025 OVANE,

place: Bengaluru

o
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% Branch Address : DOOR NO. 1-S-17-1168-5,
KRISHNA TOWERS, LADY HILL, MANGALORE
Bank Branch Mail ID: br0494@sib.co.in

Gold Auction for Mortgages at Bank

Whereas, the authorized officer of The South Indian Bank Ltd., issued Sale notice(s)
calling upon the borrower to clear the dues in gold loan availed by him. The borrower had
failed to repay the amount, notice is hereby given to the borrower and the public in general
that the undersigned will conduct online auction of the gold ornaments strictly on “As is
What is Basis” & “Whatever there is Basis” & “Without recourse Basis”. The
auction will be conducted online through https://egold.auctiontiger.net on 25.02.2025
from 12:00 pm to 03:00pm for the borrower MR. THARANATH U account number
0494653000026863

Please contactAuction Tiger on 6352632523 for more information.

Sd/- Manager
The South Indian Bank Ltd.

Hero FinCorp Limited
CIN: UT480901L1991PLCI4ETT4

. Hero
Regd. Office: 34, Community Cantre, Basant Lok,

FINCORP Viasant Vinar, New Delhi-110057

Unity Small Finance Bank Limited # UNITY
Corporate Office:Centrum House, Vidyanagarl Marg, Kalina, Sanfacruz (E) Mombai - 400 098
POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES) SEE RULE 8{1)
Whereas, the undersigned being Authonzed Officer of Unity Small Finance Bank Limited underthe Securitisation and Reconsiruction
of Financial Assets and Enforcement of Security Interest Act, 2002 and inexercize of powers conferred under section 13112} read with
rule 3 of the Security Interest (Enforcemeant) Rules, 2002 issued a damand nofice dated mentioned haretsnder calling upon the
following Borrower/Co-Bormwers! Guarantors to repay the amount mentioned in the notice within 60 days from the date of receipt of
the said nofice. The following BomowerGo-Borrowers! Guarantors. having failed to repay the amount, nofice is hereby given 1o the
following Bormower/Co-Bormowars Guarantors and tha public i genaral that the undersigned has taken possession of the property
described herein betow in exercise of powers conferred on him/her under section 13(4) of the said Act raad with rule & of the Security
Intergst (Enforcement) Rubes, 2002 .The Borrower Co-Borrowers! Guaraniors in particular-and the public in general 5 herehy
cautioned not io deal with the property described herein below and any dealing with the property shall be subpectto the charge of Unity
amall Financa Bank Limited for the amount mentionad herein below and interest therean. The Bomower's/Co-Borrowers s/ Guaranion's
attention is invited to provisions of sub-Section B of Section-13 ofthe Act. inrespactoftime avallable, toredeem the secured assets. |
Dale of Demand Notice and Dulstanding Amount

04.10.2024. Rs. 30,14,187.69/- {Rupees Thirty Lakh Fourleen

Loan Account Number USFEBENLOANDDODGBS003479 Thousand One Huendred Elghty Seven And Paisa Sixty Mine Only)
Poszession Type : Symbolic Possession Date: 04-02-2025 As On 12/09/2024 Plus accrued interest/unrealized interest

Description Of The Immovable Property: ALL THAT PIECE AND PARCEL OF IMMOVEABLE PROPERTY BEARING SITE No. 33,
ASSESSMENT Mo. 51/12, KATHA No. 03, SITUATED AT KACHOHALL! VILLAGE, DASANPURA HOBLI, BANGALDRE NORTH,
MEASURING EAST TO WEST 32 FEET, NORTH TO S0UTH 62 FEET IN ALL 1984 SQFT AND BOUNDED BY EOUNDARIES (AS PER
MORTGAGE DOCUMENT): EAST: SITENo. 36 WEST. SITENo. 34 NORTH: ROAD SOUTH: PRIVATEROAD

[Name of the Barrower/Co-Borrowers/ Guarantors & Loan Account Humher]
1. Wooden Wood Park 2, Neela Vinothan 3. Amul Rani NV

Phone: 011-4948 7150 | Fax: 011-4948 7157-093

E-mail; Bligaton@nerofincorp.com | Website; www herofincoop.com
NOTICE UNDER SECTION 13(2) OF THE SECURITIZATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT

OF SECURITY INTEREST ACT, 2002

Moboe = heraly sarved on

1. Ms Mohammed Inamulia {(Borrower/Addresses No.1) Residing at; # 10, Lalmasjid, C
Straal Charminar Masjid Fosd, Shivaji Magar, Bangalore, Morh, HKP Road, Bangalore,
Karmataka-580051 Emad Id: zuhasbprnca242i@gmail,com, Mobile No- TTE0T36360

2. Mir. New Prince Restaurant (Co-BorrowernAddressee Mo2 ) Through its Proprietor,
Having ‘its office at Shop 415, Gth Man Road Gandhinagar, Magestic, City Canlre,
Bangalore, Karnataka - SB000%, Email kb zubaibprince242@gmad com, Mobde Mo
TR SRSED

3. Mr. Mohammed Munaff Amanulla {Co-Borrower/Addresses No.3 | Residing at- # 10,
Lalmasjid, C Sireed, Chamminar Masjid Road, Shivaji Nagar, Bengafore, North, HKF Road,
Bargalosa, Kamalaka - 360051, Emal kb zubaibprinceds2mgmad com, Mobde Mo.-
SaE0TSRE07

4. Mrs, Thaseen Banu (Co-Borrower/Addressea Nod ) Residing at: # 10, Lalmasjid, C
Streal Charminar Masjid Road, Shivajl Magar, Bangalore, Norih, HKP Boad, Bangakore,
Karnataka - 3680051, Email k- z2uhaibprince248@igmad com, Mobie No.- 7760738960

5 Mr. Mohammed Imdadulla (Co-Barrower/Bddressee MNod | Residing at: £ 10,
Lalmasjid, C Streel,Chanminas Masjid Road, Shivaji Nagar, Bangaiore, Morh, HKP Road,
Bangalore, Kamataka — 560051, Email Id: zuhebprince2d2i@gmail.com, Mobiie Mo.-
T rEIE00S01

The abowe menticned Bomowers had eniered into, Facily Agreement. ard Memorandem of

Deposit of e Deads bolh dated 24.92.2022 & 27032023, with Mis. Hesa FinCarp- Limésd

themgirafler referred 10 as "HFCL™) having &5 Registered Office at 34, Community Centra,

Basant Lok, Vasant Vihar, New Defhi-110057, for availing following credit facilities from

HFCL for amount of Rs. 50,00,000-,

The abowe-menioned credit facdity was secured by way of execiied a Memorandum of Deposit

af Tifle Deads for ihe belpw propertas, in favouwr of HFCL:

“All that Plece and parcel of Propery bearing Corporation Mo, 10, Situated at Butcher

Street °C' Now Known as lal Masjid ‘c' Street, New Market Road Cross, Civil Station,

Bangalore, presantly within limits BEMP Bangalore Morth Bangalore - 560051, Presantly

within the limits of BEMP

East By: Ahmed Saheb’s House, West By: Municipal Lane , North By: Mohammed Ghouss

Saheb's Property, South By: Butcher's C - Street., Measuring: East to West: 385 and North

o South: 33f." (Refer schedule- A for morigage property defalls)

Date: 08/0272025. Place; BANGALDRE KARMATAKA a0/=, Authonsed Officer- Linity Small Finance Bank Limited

SMEG SMFG India Home Finance Co. Ltd.
: : {Formerly Fullerton India Home Finance Co. Lid.)
G n hEShEk tl Corporate O ; 503 & 504, 5 Floor, G-Block, frasipes BHC, BXC Main Road, Bandra Burda Complex, Bandra [E), Mumbai-<0{ 051, MH.

biag | doie. Ways inlsrs

Reqd. O#. : Commerzone [T Park, Tower B, 12t Floor, Mo. 111, Moun! Pocnamales Road, Porue, Chenrai-600 116, T. M.

POSSESSION NOTICE FOR IMMOVAELE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Co. Ltd. (Formerly Fullerton India Home Finance Co. Ltd.) a Housing
Finance Company [duly registered with National Housing Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC”) under Secuitisation and Reconstruction
of Financial Assests and Enforcement of Security Interest Act, 2002 (54 0f 2002), and in exercise of the powers conferred under Section 13(12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated mentioned below under Section 13(2) of the said Act calling upon you being the borrowers
(names mentioned below) to repay the amount mentioned in the said notice and interest thereon within 60 days from the date of receipt of the said notice. The
borrowers mentioned herein below having failed to repay the amount, notice is hereby given to the borrowers mentioned herein below and to the public in general
that the undersigned has Taken POSSESSION of the property described herein below in exercise of powers conferred on me under sub-section (4) of Section
13 of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002. The borrowers mentioned here in above in particular and the public in general
are hereby cautioned not to deal with said property & any dealings with the property will be subject to the charge of “SMHFC” for an Amt. as mentioned herein
under and interest thereon.

'?L Na%ﬂ:::‘gfg)otv:ﬁ(s) Description of Secured Assets (Immovable Property) g:{gagmﬂ:ﬁﬁ P 02:::3::“
All That Piece & Parcel of The Apartment Bearing Flat No. FF-402 Situated
On The Fourth Floor, In The Apartment Building “Surya Kiran Residency” 11.11.2024
LAN :- 601039211582781 Having A Super Built Up Area of 1045 Sq. Ft. Along With 249 Sq. Ft., Of z 41.36.811 14
1. Sathish M. N. Undivided Share, Together With One Covered Car Parking Space, In Basement (Rs Fn;jrt\; Om.; Lakh
i $/o. M. K. Nagaraja Gowda |Floor Constructed On Property Bearing No. 25/6 Vacant Site Situated At Thi}ty Six Thousand | 03.02.2025
2. Bhagya M. N. Gidadakonenahlli Village, Yeshwanthpura Hobli, Herohalli, Bangalore North Eight Hundred Eleven "

W/o. Sathish M. N.
3. Deeksh Construction

Taluk. Presently With In The Limits Of BBMP and +Bounded On - = East :
Nayana Residency Complex In Same Sy. No. 25/6; = South ; Sites Formed In
Sy. No. 25/9 of Gidadakonenahalli; = West : Remaining Land In Sy. No 25/6,
25/4 & Also Dead End Road; = North : 30 Feet Wide Road.

& Paisa Fourteen Only)
along with interest.

LAN :- 601039511123611 & |All That Piece & Parcel For Property Bearing Property No. 69 /188 Khatha No. 12.11.2024
601039511438744 188, (PID No. 152900401201400514) Measuring - East To West 26 Ft. & < 19,10,168.13
1. Manjula Bai North to South 129 Ft. Measuring In Total 3354 Sq. Ft. Situated At K. P. Doddi, | (Rs. Ninteen Lakh Ten

2| Djo. Narasoji Raj Village Koonagal Dakle, Kailancha Hobli, Ramanagara Taluk, Ramanagara|Thousand One Hundred} 05.02.2025

The above-mentianed Mortgage of property shall hersnafter referred fo &s “Secured Assets’. 2. Hanumanth Rao District apd +Boun'ded On - =East : Site Belongs to .Lakshmi F%ai and|  Sixty Eight & Paisa
Thi Secured Assels has been Mongage to HFCL as securityleoliateral so a5 1o secure the due $/0. Lakshman Rao Shivajirao; = South : Property Of Ananda, S/o. Girigowda; = West : House| Thirteen Only) along
repayment of loan tageiher with the mberest and othercharges. Howaver, the Bormower defautied 3. Manjula Bai Milks Belongs to Sunandamma and Prasannamurthy; = North : Road. with interest.
in due mpayrmeant of Loan songweh interast and ather changes. In {his ragard, Demand MNabics 11.11.2024
'..III'S 1-3|:2:' ':"! IJ'IE' E’Emrili.zalil:m ang R'&:-:ﬂﬁtﬂ.llitﬂn UT Fll-l-ﬁ-"ll:!al ."'.EE'EEE and EI‘-E-:'III'HEN IIIf LAN . 601138311173029 ?: 20 35 366 21
Secunty Interest Act, 2002 (hereinafier refered 1o as "SARFAES] Act, 20027}, was sent io fhe 1 R.' hekhara Aradh All That Piece and Parcel of Immovable Property Bearing No. 81, PID No R T’ ! L kh
fast knawn addresses available of the aforesaid Borower with HFCL but some of fhe Noticas g e 0 1152200101603100101, Situated At Bheemananali Vilage, Bheemanahali Tl(f 5 F".’e"%" i
remanid undedvered. ; /o. Basavaradhya .. |Grampanchayath, H. D. Kote Block, Mysore (D), Measuring :- E-W : irty Five Thousan
By way of this publication, HFCL harsby pnce again call upon the abova-mentoned Barrowars 312. Zydus Health Care Limited 20.11 Meters & N-S :- 13.41 Meters Admeasuring 269.79 SQ. Mts. and is Three Hundred Sixty |05.02.2025
1 pay e enlife outstarding due of Rs. 50,07, T10.85 (Rupees Fifty Lakhs Seven thousand 3. Basavaradhya ﬂéoun ded as Follmﬁ u East * House of Chashekhar.aara dh)lla' . Snuth .| Six & Paisa Twenty
seven hundred ten and eighty six Paisa). due as on 08.01.2023, within Sixty (8] days of the Mallaradhya o o : ¢ : ‘[ One Only) along
publication of this Nolice, fading which HFCL shall teke aif necassary achons under all or any of /0. Mallaradhya Panchayath Builiding; = West : Road; = North : House of Ningapapa. with interest as on
the provisions of BARFAES] Act, 2002 agains! the Secured Assels including Laking possession ' 11.11.2024
and sale of the Secured Assets of the Borrower andior Co-bormowers and any other actionor| |- -+ . . - e >
ralief as may ba provided under SARFAESI Acl, 2002 All That Piece & Parcel of The Immobvable Property Described In Form No. 9,
Further, m pursiance to the provisions of Section 13(13) of SARFAESI Act. 2002, the Bormowers Junger, No. 194, Property No. 194, Presently Comes Under The Hebbagodi 12.11.2024
are hereby prohibited from sefingtransfening or alienating either by way of salellease or deal LAN :- 601039211278411 Nagar Sabhe, Ward No. 22, Hebbagodi Nagar Sabhe In KMF 24 (Rule 53(1) z 45.39l730 20
Wity e lobelc Sacaipd Makaty. i sy sonner Analaneres, B conk e Rin: Wi, 1 1. Madhu (A) Assessment Knala Property Identiicaion No. 224/194, Measuring - East| o ooy
provisions of aforesald Loan Agreements andior SARFAES! Act, 2002 I o sk To West : (23-+30/2 And North To South : (25-+42)12 In All 988.50 Sg.| o v Vo 1 06.02.2005
The Putiks b loga s alko horcty ko Ik Wy shouk! nel Sl any inaesdd halosese , b terkateshappa Ft, Consisting Of Ground Flor, st Floor And 2 Floor,In All Measuring 27| gt e Thosart | 00.02
:'Wlﬁﬂ aforemnantioned Secured ASSe1s 33 HELL has the First and Exclusive Lharga awer the . szmlzlladhu v Squares Mosaic Flooring RCC Building, Situated At Hebbagodi Village, Attibele &e;:?sal}nwer:t 0n'|r ‘)’
- T ' ' Hobl, Anekl Taluk, Bangalore Urbn District. +Bounded On - = East By :| = ** 4 int‘érest"
F'Ia 1 E-a ? I H-. FinCara LI If:-é House of Krishnappa; = South By : Properties of Manjunath & Subramani; g '
sl ik il it = West By : Sellers Property & Road; = North By : Government Land.
Sa/-

Authorized Officer, SMFG INDIA HOME FINANCE CO. LTD.
(Formerly Fullerton India Home Finance Co. Ltd.)

Place : Bangalore / Mysore, Karnataka
Date : 03.02.2025/05.02.2025 / 06.02.2025

MANAPPURAM HOME FINANCE LIMITED

£ MANAPPURAM FORMERLY MANAPPURAM HOME FINANCE PVT LTD
CIM : UBSS23KL2010PLCO3917T9

Unit 30%-315, 3rd Floor, A wing, Kanakia Wall Street, Andhen-Kurla Road, Andheri East, Mumbai - 400053

Contact No. : 022-88194000/022-66211000.

POSSESSION NOTICE (For Immovable Property)

WWhereas, the undersigned being the authorised officer of Manappuram Home Finance Lid (“MAHOFIN®} under the
securitisation and Reconstruction of Financial Assets and Enforcemeant of Securty Intarest *[Act], 2002 {54 of 2002) and in
exercise of powers conferred under section 13(12) read with rula 8 of the security interest (Enforcament) Rules, 2002 issued a
Demand Motice calling upan the borrowers and co-barrowers ta repay the amount mentioned in the notice and Interest thereon
within &0 days from the date of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given
t0 the borrower and the public in genaral that the undersigned has faken Symbolic possession of the property described harein
below in exercise of powers conferred on himher under section 13(4) of the said *[Act] read with rule 9 of the said rules. The
barrower in paricular and the public in general is hereby cautioned not to deal with the property and any dealings with the property
will be subyect to the charge of the Manappuram Homa Finance Lid as menfioned below for each of the respective properiies:

Sr. Name of Borrower and Description of Secured Asset Date of Demand | Date of
[Mo. Co-borrower/Loan in respact of which Interest Motice Sent &  |Possession
Account Number/Branch has been created Outstanding Amount
1 | 1.Late Parashuram Donneppa Kademani  |Property No-41, E Swathu Mo 08-11-2024 03-02-2025

Since Deceased So Addresing To His 151700501400320242, Hirebidari &

Village, Hirebidari Gram Panchayath
Mear Bus Sland, Taluk-Ranebennur
F.O Hirebidasi, Dist-haver, Kamnalaka
Pin: 581115, East- Road, Wesl- Plot
Mo 42, South- Road, Morth- Haveri

Sdi- Authorised Officer, Manappuram Home Finance Ltd

Lega! Heirs, A. Bharamavy Parashuram
Kademani, B. Akkamma, C. Arjun, D,
Sndhar, 2. Bharamavy Parashuram
KademaniMLAPOO48007778/Davangare

Rs. 257327(-

Date: 08 Feb-2025 | Place: KARNATAKA

MANAPPURAM HOME FINANCE LIMITED

FORMERLY MANAPPURAM HOME FINANCE PVT LTD

CIN : UG5823KL2010PLCO32178

Linit 301-315, 3rd Floor, A wing, Kanakia Wall Street, Andher-Kurla Road, Andheri East, Mumbai — 400093,
Contact No. : 022-68184000/022-662 11000

POSSESSION NOTICE (For Immovable Property)

Wheraas, the undersigned being the authorised officer of Manappuram Home Finance Lid ("MAHOFIN") under the
securitisation and Reconstruction of Financial Assels and Enforcemant of Secunty interest *[Act] 2002 (54 of 200&) and in
exercise of powers conferred under section 13(12) read with rule @ of the security interest (Enforcement) Rules, 2002 issued a
Demand Notice calling upon the borrowers and co-bormrowers to repay the amount mentioned in the notice and Interest thereon
within 60 days from the date of receipt of the said nofice. The borrower having faibed to repay the amount, notice is hereby given
to the borrower and the public in general that the undersigned has taken Symbolic possession of the property described henein
betow in exercise of powers canferred on himfer under section 134) of the said &cl] read with rule 9 of the said rules. The
boerower in parboular and the public in general is hersby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of the Manappuram Home Finance Ltd as mentioned balow for each of the respective properiies:

% MANAPPURAM JTTo1=

FINANGE LTD.

Sr. Name of Borrower and Description of Secured Asset Date of Demand Date of
No. Co-borrower/Loan in respect of which Interest Notice Sent &  |Possession
Account NumberiBranch has been created Outstanding Amount
1 (1. Late Manjunatha Maik Since Property No-111/01, E Swathu No 08-11-2024 03-02-2025|
Deceased So Addresing To His Legal [ 151200101000100065, Kadaranahalli &
Heirs, A Parvathi Bayi, B. Chethan  |\illage, Kariganur Gram Panchayath, Taluk- Rs.733761/-

Channagin, Kadaranahalli, Disl-davanagare,
P.o Kanganur, Davanagare, Kamataka, Pin;
577225, East- Road, West- Halla, Soufh- \acani
Property Of Jayanaik Godown, North- Road

Kumar M, C. Charankumar M, D,
Sashikumar M, 2. Parvathi Bayt'
MHLOO4B000ET 15/ DAVANGARE

4 | 1. Late Shekharappa V Since Properly Mo.190/158, E Swathu No 08-11-2024 na-02-202501
Deceased So Addresing To His Legal [ 151200500300620018, Thimatapur Village, i
Heirs, & Maniamma T, B. Thimalapura Grama Panchayath, Near Rs. 333048-
Sunilkumar C K, C. Bhavani 5, Choudamma temple, Honnali Taluk, P.O
D chiranjesvi K C, 2. Manjamma T/ |Mujarehanumanahalli, Dist-davanagare,
MLAPOO4E05607! Davangare Kamataka  Pin: 577219, East- Housa OF
Sunitha Wio Premkumar, West- House Of
Ravi S/o Veerappa, South- Gram Panchayath
Read, North- Gram Panchayath Road
3 |1, Late Manjappa H Since Deceased|E Property No-152400403800100012, 08-11-2024 03-02-2025|

property no B58, chikkamagadi willage, &
chikkamagadi gram panchayat., Taluk- R 347747-
shikaripura,P.0 TOGARSI, DIST-
SHIMOGA, KARNATAKA, Pin: 577433,
East- Property of Rudrappa, Weast- Property
of Mallappa, South- Share Propery of
Kallappa, Morth-Vilage Panchayath Road

=0 Addresing To His Legal Heirs, A
Ramesh, B. Asha, 2. Ramesh,
J.malkappa NLAPOOST10118500
Shimoga

Date: 08 Feb-2025 | Place: KARNATAKA

Sdi- Authorised Officer, Manappuram Home Finance Lid

w Srinagara Branch : 22426054
Shivajinagar s 28513161

SUVARNA CO-OPERATIVE BANK LIMITED

T Admin. Office  : 28110072, 22110073
Branch Head Office | 22354637, 27208634

2] 2 Admn. 0. # 62, Sanjeevappa Lane, Avenue Road Cross, Bengaluru-560002
H.0. Branch : #612, Chandra Bldg. Avenue Road, Bengaluru-560002
E-mail : suvarnacoopbank@gmail.com

TENDER - CUM - AUCTION SALE NOTICE
AUCTION SALE OF IMMOVABLE PROPERTY UNDER SECURITISATION AND RE CONSTRUCTION
OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Whereas, the Bank has iszued notice under Section 13 {2} of the SARFAES] Act, 2002 and in pursuant to-and in exercise of the powers
conferred under Sechion 13 (4] of the Act the Authorsed Officer, Suvama Co-Op Bank Ltd., has taken possession of the

morigaged propertes meluding those more fully desonbed hereunder, and the Bank has demded to sell the below mentioned property under
the provisions of the SARFAES! Act read with the refevant rules of the Sacurity Interest (Enforcement) Rules, 2002,

KAVVERI DEFENCE & WIRELESS TECHNOLOGIES LIMITED m
,.i",d"'"\l \ (Formerly Kavwerl Telecom Products Limited)
Al Regd. Office: Plot No 31-38, | Main, 1l Stage, Arekere Mico Layoul, Bannerghatta Road, Bangalore - 560076 |, SRINIVASA CHARI, D.0.B: 05.06.1574,
AW ..E:.:.'-f!--- - Tel: 080-412159490, Website: www kawveritelecoms.com S/o. Narasimha Char, Residing at No
' Email: companysecretary@kavverilelecoms.com CIN: LB5110KA1996PLCD19627 ! - ' ;
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED DECEMBER 21, 2024 (Rs. In Lakhs) | | 10/49, 11th Main, Near Yellamma Temple,
PARTICULARS STANDALOMNE CONSOLIDATED Srinivasanagar, Kathriguppe,
Cruarter CQuarter [Corresponding| Year to date| Quarier Guarter | Corresponding | Year to date Banashankari 3rd Stage,
ended ended 3 monthe in | figures for ended ended dmanthsin | figures for
31.12.2024 ﬂﬂ'w the previous | oo onieq | 31.12.2024 | 30.09.2024 | the previous | voor ended Bengaluru -560083,
(Unaudited) {Enauchedi quarter ended | 31,02 2024 | (Unaucdited)| (Unaudited) | 3uarie? 29928 | 31.03.2024 have changed my name to
[UMMJ ﬂﬂ.ud]lﬂd!l iUnaudited) 1.ﬂI.II:H'IE|dl SRINIVASA CHAR
T . = =
;m?pmf?"z 1rUI‘;1rﬂH3r&hﬂrh S 677.01 70145 | 12981 73.57 Lo vide affidavit dated: 07.02.2025 before
a2t Frail | (LGESs] RoF The peno Qre Trnanca

coat tax, exceplional and/ extraordinary Hems) 224,27 {15.54) (4.72) [41.45) 233.45 53.08 (24.22) (84.55) notary C.V. EARAPPA, Bengaluru.
Met Profit / (Loss) for the panod betare 2 (alter ] - ;
finance cost, Excentional andior Extraordinary items) 21220 (20.42) (5,54 (B5.73) 221,38 4816 [30.03) [134.30)
Mt Prafil | (Loes) for the parnod after fax .
(after Exceplional and/or Extracedinary ifems) #1220 i e ) 221.38 #8186 . Ry
Total Comprebensive Incoma for the pericd
[Comprising profit! (oss) for the period (after fax) 2220 {&0.42) (9. 54) (84 52 23138 4816 [30.08) [133.50)
and Other Comprahansive Income (afer fax)
Paid up Equity Share Capital {Face Valus- Re. 10 per share] | 9012 426 | 2012426 2012.426 2012426 | 2012426 | 2012425 2012426 2012426
Eings Ferame 1.05 (0.10) (0.05) (0.42) 1.10 0.24 (0.15) (0.68)
Dillted 1.06 (010} (0,05} (042} 1.10 0,24 {0.15) (0.68)
MHotes: 1) The above resulls have been reviewed by the Audit Commilies. The Board of Direciors al its meeting hebd on February 05, 2025 approved the above resulls,
Mote: The above s ancexiract of the detailed formal of Cuarerly Financial Resudts filed with the Stock Exchange under Regulation 33 of the SEBI {Listing and Other
Disclosure Requirements) Regulations, 2015, The full format of the Cuaerly and Yearly Financial Results is available on the Stock Exchange website
Date: 07.02.2025 For KAVVERI DEFENCE & WIRELESS TECHNOLOGIES LIMITED
Place: Bengaluru Sd/- Chennareddy Shivakumarreddy, Managing Director, DIN: 01189343

KAVVERI DEFEHCE & WIRELESS TECHHOLOGIES LIMITED
{Formarly Kavveri Telecom Products Limited)
CIN: LES110KATS06PLCO19627
Regd. Office: Plot Mo 31-36, | Main, | Stage, Arekere Mico Layout,
Bannerghatta Road, Bangalore - 560076
Tel: DBO-41215990, Fax: 080-412 15966
Email: companysecretany i kavveritelecoms. com
Websaite: www. kevveritelecoma.com
HOTICE TO MEMBERS OF 2nd EXTRA-ORDINARY GENERAL MEETING
AMND ENVOTING INFORMATION

MOTICE ig haraby given 1o the Bhareholders (the “Shareholders” or tha “Members") of

Hawerl Defence & Wireless Technologies Limited {(“Company") (Formery Kawweeri

Telecom Products Limeted) that an Exira-Ordinary Genersl Meeting (*EGM") of the

Company will be held an Friday, Febnesry 28, 2025 at 10.00 4_M_ 8t the registered office of

the compamy at Mo 31-36, | Main, || Stage, Arskere MICD Layoul, Bennerghetia Road,

Bangalore 560 078, Electranie copy of fhe Natice of the Exfra Ordinany General Meeting

[EGM) along with Attendance Siip and Prosy Form wees Been sent 1o al the menbess

whise email address is registered wah e Company or with thelr respective Depossiony

Parlicipants [*Depositaory”] and the Company's Reqistrar and Transier Agenl, Integrated

Ragistry Manggqernant Servces Privale Limited @ sgaintegraledicdia m,, in aocordanc

with i MCA, Circulars and (e SEBI Caréulars, Motice of EGM availabie an the website of

the Cormpany ie.; htos: ey kavveritelecams. com and e webste of BSE Limited and

MEE i, wew bseindia com and hips)iwws nseinde com!

Pursuant lo thw provisions of section 108 af e Act read with Aulé 20 al e Cormpanses

{Managemeant and Admenisiration) Pules, 2014 and Regulation 44 of SEBI Listing

Ragulations, Shareholders will have an opportunity o cast thesr vole ramotely on tha

busimess as st forth in the Motice of the EGM though slactronic vobing system,

Additonally. the Company is providing the faciity of voling throwsgh e-voting system durimg

the EGM. The manner of voling remolely for shareholders holding shares in

dematarialized mode, physical mode and for sharehalders who have mot registeced thair
email addresess will be provided in the Motice to the Shareholders. All the Membars are
hersby informed that:

I Cut-off date i Thureday, 20° February 2025 for determining the name of membsrs
aligibla fior Ewoting EGM.

2. E-woting: shall commence on Tuesday, 25th, February 2025 (000 8.m.} and ends
Thaursday, Febnesry 87, 2025, (05:00 p.mo). During this period, Membera holding sharnes
alther in physical or demeteralized formn as on cut-off date e, Thursday, 207 February
2025 may cast thelr vate electronically as instrucied inthe Motce of EGM.

3. Members who have cast their voie by remote e-woling prior to the EGM may attend the
EGM at the registered office and cast thes wote agaein, Members who heve not cast thelr
worte by remobe e-voting and are presaat in the EGMW at the registered affice, shall be
eligible o vote through e-voling / physical voting atihe EGM

4. Any person who acquires shares of the Company and becomes a member of the
Company athes the Motice of the EGM has been sant alectranically by the Cormpany, and
hoids shares 85 on the cut-of date Le., 207 February 2025, may condact Integrated
F|E:5;r$t|‘5| Ma.:xag!::rr'lr:ul Sereces Privade Limsed al irgi2integraledingia.n and oblain a
copy of e Motice, 0 case of any guenies, 1he memnbens may vigit the websile of
Campary Lo, Wiy i plgcoms com

S Ther rescls of thie rermobo e-vdding amd e-voding al the EGM aang wilh the repod of the
Serubmizer wil be placed on thewebste of the Cormpasy and on the websibe of NSE and
BSE lirmite:d within bao warking days from By conciusion of the EGM wisch is 1o Be Pl
om 28th February, 2025 Barinlgsmation of the members and shall aso Be cornmunicated
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% Branch Address : DOOR NO. 1-S-17-1168-5,
KRISHNA TOWERS, LADY HILL, MANGALORE
é Bank Branch Mail ID: br0494@sib.co.in

Gold Auction for Mortgages at Bank

Whereas, the authorized officer of The South Indian Bank Ltd., issued Sale notice(s)
calling upon the borrower to clear the dues in gold loan availed by him. The borrower had
failed to repay the amount, notice is hereby given to the borrower and the publicin general
that the undersigned will conduct online auction of the gold ornaments strictly on “As is
What is Basis” & “Whatever there is Basis” & “Without recourse Basis”. The
auction will be conducted online through https://legold.auctiontiger.net on 18.02.2025
from 12:00 pm to 03:00pm for the borrower MR. S M RAZAK account number
0494653000026829

Please contactAuction Tiger on 6352632523 for more information.

DALY

T e P i e s

Sd/- Manager
The South Indian Bank Ltd.

(o
S
L

FORMA
PUBLIC ANNOUNCEMENT
(Regulation 14 of the insolvency and Bankruptcy Board of India (Voluntary Liquidation

fanciakomeE.com
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Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
YENEPOYA ENERGY PVT. LTD.

i
i)
[
i
i
i
!

YENEPOYA ENERGY PRIVATE LIMITED

04/08/2008
Registrar of Companies, Karnataka

1.| Name of Corporate Person

2.|Date of incorporation of Corporate Person
3.| Authority under which Corporate

Person is incorporated / registered

4.| Corporate Identity Number / Limited Liability
Identity Number of Corporate Person

5.| Address of the Registered Office and

A W NI L T L e cmins

U40102KA2008PTC047368

YMK Compound Ashoknagar, Mangalore,

Principal Office (if any) of Corporate Karnataka-575006
Person
6.| Liquidation Commencement Date of 06.02.2025

Corporate Person

7.| Name, Address, Email Address,
Telephone Number and the Registration
Number of the Liquidator

Mrs. Bhuvaneshwari Ramanathan,
Address: C-006, Pioneer Paradise,24thj
Main,7th Phase, J.P. Nagar ,Bengaluru-

560078

Email:bhoona.bhuvan@gmail.com
Registration No. IBBI/IPA-002/IP-N00306/2017-

b the Stock Exchanges, 18/10864
Diate: 070272025 For Kawvveri Defence & Wireless Technologies Limited 8. | Last date for submission of claims 07.03.2025
i B S Sy h%:ﬁ:;;g%{fa?:ﬂ} Notice is hereby given that the Yenepoya Energy Private Limited has commenced voluntary

CAN: 01168348

liquidation on 06.02.2025.

The stakeholders of Yenepoya Energy Private Limited are hereby called upon to submit a proof of
their claims, on or before 07.03.2025 to the liquidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

sld

Name and Signature of the Liquidator: Smt.Ramanathan Bhuvaneshwari

Date: 8.02.2024

place: Bengaluru

financialexp.epapkin

oy Reserve Balance Date & Time
Sl. Name of the me?:‘:;:“;:’:ﬁi dend Price Outstanding of opening
i [+3 Borrower and Amount fo be | tender & place
Measurement EMD paidtoBank | of auction
DESCRIFTION OF PROPERTY
1. | (1) Mr. Vasudevan M| All that piece and parcel of the 1stFloor | Rs. 29,76.0001- Rs.28,69528/- | 12.03.2025
Sio Thulasimani Pillal Portion which bears Municipal Nog, | (Rupees Twenty Nine | (Rupees Twenty at
(2) Mrs. Anitha (PID Mo.28-41-6), 24th Cross, | Lakhs Seventy Six Eight Lakhs 12.00 PM
Wi Vasudevan M, | Cubbonpete, Ward No.28, Chickpet| Thousand Only) Sixty Nine
both are residing at | Ward, Bangalore in the buikding Thousand Five | Syyama Co-
MNo.B, 24th Cross bearing Original Mo.8, together with EMD: Hundred Twenty | op Bank Ltd.,
Road, Cubbanpet, | 1/5th Undivided share, right, it and | Rs. 297,6000- | Eight Only) upto | Heod Office
Bengaluru-560002. | interest in the land which measures | (Rupees Two Lakhs | 06.02.2025and | gonoapyry.
92530 f and bounded as follows: Ninety Seven from 07.02.2025 SE0002
East : Property of Srinivasa, \West - |  Thousand Six  with future
Passage, North : ChowdapgaProperty, | Tundred Only) | interest at the
South : Remaining property in that No. Eﬁ';p‘!ﬁtb#:;;t:“

{1) The Tender farm can be collected from Suvarna Co-Op Bank Ltd., Avenue Road, Bengaluru. Head Office: No.62,
Sanjeevappa Lane, Avenue Road Cross, Bengaluru-560002. (ph. 080-22244637) an all warking days during office hours

(2) The intending bidders should submit their bids in the prescribed tender form in closed cover along with EMD of 10% of the
Resarve Price by means of Demand Draft ! Banker's Chague / Pay Order drawn in favour of The Suvarna Co-Op Bank Ltd.,
Bangalore- payable al Bangalore, The Demand Drafl | Banker's Cheqgue | Pay Order shall be drawn after the date of
publication of this Tender-cum-Auction Sale Notice. (3) Tenders not in the prescribed formal will not be accepted. The tender
glong with the EMD shall be submitted at Suvarna Co-Op Bank Ltd., Bengaluru latest by 11.03.2025 before 4.30 P M.
Tenderwithoul EMD shall be summarily resactad and the bidders will not be permitled to participale in Auction, (4) The propery
*SHALL NOT" be soid below the reserve price. (5) In case the bidder is not succassful the E M D amount shall be refunded
without interast, (6) The EMD amount shall be lizble for forfeiture without prior notice, if the successhul bidder fails to adhere to
the terms and condiions ofthe Auction Sale. (7) The sealed tenders will be opened by the Authonsed Officerin the presenca of
the available / attending bicders at 12.00 PM on 12.03.2025. (8) Afler opening the tenders, the intending bidders may be
given opportunity 2t the discretion of the Authorised Officer to have, intense bidding amongst themselves lo enhance the offer
Price. (9) The successiul bidder shall deposil 25% of the Sale Price (inclusive of EMD) immedialely after the auction sale, on
the same day, in Cash or Demand Draft and the balance of the Sale Price within 15 days from the date of confirmation of sale

In case of default by the successiul bidder, all the amounts deposited Bll then shall be forfeiied withouwl notice and the property
shall be put for re-auction. (10) The successiul bidder shall bear the statulory dues /taxes / charges / property tax / E B charges
| water charges / conveyance charges such as stamp duty, registration fee efc. that is required to be paid in order to get the
property conveyed in his favour, as per the applicable laws. (11) The Authorised Officer has absolute right to accept or reject
any or all of the fender or' bid / offerand / or adjourn / postpona  cancel the Auction Sale without assigning any reason, and atso
to medify an or all terms and conditions of the sale without prior nofice, (12) The safe is subsect to confirmation by the Bank

{13) The property can be inspected by the intending bidder betwean 10.00 AM and -5.008M at his/her expanses at the addness
mentioned in the Schedule; (14) The property &5 put for sale on "AS 15 WHERE 15 CONDITION" and "AS 15 WHAT 15 CONDITION

The infending bedder shall satisfy mself about the fitle, gwnership, stalutory approvals, encuymbrances etc, of the property.
(15) In case of stay of further proceedings by DRT/DRAT/High Court or any other court, the auction may either be deferred or
cancalled and persons participating in the sale shall have no night to ciaim damages, compansabion or cost for such postponament
orcancellation, (16) Thisis also notice to the |Bormowers /Guarantors / Morigagors) aforesaid loan about holding of auchon sale on
above mentioned date if their dues are not repaid in full, other ferms and conditions applicable as perthe Act.

For further details the intending bidders may contact the Authorised Officer, Suvarna Co-Op Bank Ltd. Avenue Road,
Bengaluru. Head Office: No.62, Sanjeevappa Lane, Avenue Road Cross, Bengaluru-560002. for ascertaining the details of

e T reEETT T T T ———

Date: 06.02.2025
Place: Bangalore

Sd/- Authorised Officer
SUVARNA CO-OP BANK LTD.,

. BENGAI URU
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